Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 20/09/2026

(2024) 03 SIK CK 0064
In the Sikkim High Court
Case No : Regular First Appeal No. 01 Of 2019

Tashi Namgyal Lepcha APPELLANT
Vs
State Of Sikkim & Ors. RESPONDENT

Date of Decision : 21-03-2024

Acts Referred:

Citation : (2024) 03 SIK CK 0064

Hon'ble Judges : Bhaskar Raj Pradhan, ]

Bench : Single Bench

Advocate : Abhinav Kant Jha, Thinlay Dorjee Bhutia, Rinchen Ongmu Bhutia

Final Decision : Dismissed

Judgement

Bhaskar Raj Pradhan, J
I.A. No. 12 of 2024

1. This application for adjournment is misconceived. In paragraph 2 it is stated
that when the matter came up on 01.03.2024 the date fixed was 14.03.2024 but
however, later in the evening the learned counsel was informed that the date
14.03.2024 was rescheduled to 21.03.2024. In paragraph 3 the applicant states
that due to prior commitments of the conducting counsel he will be out be out of
town on 21.03.2024. If it was known to the learned counsel that the rescheduled
date i.e. 21.03.2024 was not a date convenient to him he could have informed
the registry at the very time, this information was communicated to him. If
however, his going out of station was rescheduled only thereafter, the excuse in
paragraph 2 has no relevance.

2. Thus, the application is rejected. However, it is seen that the learned counsel
is not present in court today. He is being represented by Mr. Abhinav Kant Jha,
learned counsel who is not on record as proxy counsel. Therefore, in the interest
of justice the matter is adjourned to 07.05.2024.
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